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ALLEGED LATHI-CHARGE  BY 
ANDHRA  PRADESH POLICE     ON 

SMT. RENUKA CHOWDHURY 
SHRIMATI RENUKA CHOWDHU-

RY (Andhra Pradesh): Sir, through you I 
beg the indulgence of this. House. I want 
to place on record a few facts. As 
everybody knows, through the Press. Mr. 
N. T. Rama Rao, Chairman, National 
Front, was sitting on a hunger-strike. 

MR. CHAIRMAN: That we are dis-
cussing now. 

SHRIMATI RENUKA CHOWDHU-
RY: I, though a Member of Parliament, 
was lathi-charged by the Andhra Police. 
I want to tell you why... (Interruptions) 

SHRI V. NARAYANASAMi 
(Pondicherry): Mr. Chairman, Sir, the 
hon. lady Member threatened ihe police 
officer with a pistol. When the police 
wanted to restrain her, she showed a 
pistol and threatened the police officer. 
She went to the extent of threatening the 
police officer. Let her say whether she 
has done .it or not. 

 

SHRIMATI RENUKA CHOWDHU-
RY: Sir, I should be allowed to place the 
facts. 

SHRI V, NARAYANASAMY: She 
threatened the Superintendent of Police.    
(Interruptions) 

SHRIMATI RENUKA CHAWDHU-
RY: There was a lack of security for 
Rajiv Gandhi. (Interruptions) Please 
listen. Please allow me. (In-terruptions). 

Sir, I am trying to tell you the facts. 
We are jointly concerned here about how 
there was a lack of security for Rajiv 
Gandhi. (Interruptions) 

Plase let me place the facts on the floor 
of the House. 

Let me put the facts on the floor   of the 
House... (Interruptions)... 

 
"Mrs. Renuka Chowdhury pulled out 

her revolver and pointed out at the police 
officer saying that she would shoot 
anybody who tried to come near Mr. 
Rama Rao. She also assaulted police 
officers and police women who tried to 
disarm her. Then, a senior police officer 
went near and asked her to open fire but 
she put the revolver back in her 
handbag." This is the report of the Police 
Commissioner of Hyderabad. 

 
SHRIMATI RENUKA CHOW-

DHURY: We are concerned here about 
how security lapses took place with Shri 
Rajiv Gandhi. I cannot even get myself 
to use the word "late". There was many a 
time when I tried to match with home on 
the floor of this   House.    I for   one 

Translation in Arabic Scropt. 
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[Shrimati  Renuka  Chowdhury] 
cannot believe that I am never going to see 
him again in Parliament. This has come to 
focus how our intelli-geence are working and 
how our police personnel are working. I want 
to put on record a few points. People are 
accusing, me of pulling out a revolver. .. 
(Interruptions) ... 

 
When Mr.  N.   T.  Rama Rao was on a hunger   
strike... (Interruptions)... 

SHRI SAT PAUL MITTAL (Nominated) : 
I take serious evception to her calling hon. 
Members of this House as "years". This is a 
very serious matter. 

 
DR. G. VIJAYA MOHAN REDDY 

(Andhra Pradesh): Yesterday we discussed 
about security lapses in this House. Now 
everything is forgotten by the Congress 
people. This is the double face of the 
Congress. ..  (Interruptions)... 

should give it to me in writing. I will take it 
as a privilege question and look into the 
whole thing. I told her about this. Now she 
just wanted to say that she was beaten with 
lathis and that much I have permitted her to 
speak here. Now if you open up the whole 
thing, then, it is incorrect. .. . (Interruptions) 
... 

SHRIMATI RENUKA CHOWDHURY: I 
should be allowed to give my personal 
explanation... (Interruptions) .., 

MR. CHAIRMAN: But it must be 
established. . . (Interruptions) .. There is a 
certain rule. You are an old Member. You 
have been, here for a long time. There are 
rules of privilege. I have told'her already 
about it. You know it, I have done it in the 
case of DMK. If anybody has anything the 
whole House is with that. But the question is, 
there is a method. I told her that she should 
give it in writing and we would look into it. 
She wanted to say something. She has said it. 
She should not expand it. (Interruptions). 
And now let us go on with the business. Now, 
Short Duration Discussion. Shri P.  Upendra. 

SHRIMATI RENUKA CHOWDHURY; 
Sir, one moment. They have made an 
accusation. They have taken my name. I 
should be allowed to make a! personal 
explanation. I have been accused of raising a 
revolver against a uniformed personnel. 

MR.   CHAIRMAN:   Where? ' 

SHRIMATI RENUKA CHOWDHURY: 
They have just read it out. 

MR. CHAIRMAN: I have not heard it. 
(Interruptions). I do not have twenty years. 

SHRI CHATURANAN' MISHRA: Then, 
Sir, you get it expunged. . If anybody has 
said she Has used a revolver  you get it 
expunged.   , . 

MR. CHAIRMAN: No. I cannot get it 
expunged. 

MR.  CI!' AIRMAN:   I    told   her    if 
there war  anything done to her,   she 
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SHRI S. S. AHLUWALIA: That is not my 
version. It is a newspaper cutting. 

MR. CHAIRMAN: Are you saying that she  
used a revolver? 

 
MR, CHAIRMAN: If you say that ... 

(Interruptions). 

SHRI S. S. AHLUWALIA: It is not 
unparliamentary. 

MR. CHAIRMAN: .Then you are entitled 
to. an explanation. She can give a personal 
explanation. 

SHRIMATI RENUKA CHOWDHURY; 
Let me give... (Interruptions) . 

SHRI V. NARAYANASAMY: You have 
threatened the DIG. (Interruptions) . 

MR. CHAIRMAN: If an allegation is 
made, you are entitled to a personal 
explanation. 

SHRIMATI RENUKA CHOWDHURY: I 
am trying to point out the security lapses. 
And this has happened even to our ex-Prime 
Minister. 

 

SHRIMATI RENUKA CHOWDHURY: I 
do not need a revolver. (Interruptions). 

SHRI DIPEN GHOSH: No revolver will 
be necessary for her. (Interruptions) . 

SHRIMATI RENUKA CHOWDHURY: 
The Prime Minister is here. The Home 
Minister is also here. We must look into how 
the police are operating in our country and 
how serious the security lapses are. On 
30th... (Interruption). 

MR. CHAIRMAN: You tell us about your 
revolver, your personal explanation  about  
your revolver. 

SHRIMATI R2NUKA CHOWDHURY: 
Why I have... (Interruptions) Sir, I beg of 
you. Let me make my point. 

MR. CHAIRMAN: I have permitted you 
for your personal explanation on revolver. 

SHRIMATI RENUKA CHOWDHURY: 
On 30th, a senior Crime Branch Officer came 
in 'mufti' at 2.30 in, the night with a private 
video-grapher to videograph N.T.R.'s place 
where he was doing 'Nirahaar Diksha'. My 
volunteers said, "Madam, we do not identify 
him." 

MR. CHAIRMAN: Where is the revolver? 
SHRIMATI RENUKA CHOWDHURY: 

'Hai hi nahin to' (Interruptions). Let me talk 
and then you can talk. There should be some 
sense.      (Interruptions).      I     asked 

 

 

MR.  CHAIRMAN:     She does    not 
want to be called a 'mahila'.
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[Shrimati Renuka Choudhury] 
him, "Who are you? We do not identify 
you. And why are you videographing this 
thing?" Then the senior Officer who 
came in 'mufti' said, "I am DCP so and 
so, Crime." 'Mein ne poochcha, "How do 
we know who you are? Have you got any 
identification? We have volunteers here 
and we are a vigilance squad ourselves. 
Have you got any identification?" 
"Nahin". "Then how can we permit you 
to take a videograph of this?" It is a 
serious security lapse. If some outsider 
can come and videograph, then anybody 
can enter and kill. Then the ACP came 
in. He said, "I identify him. He is DCP, 
Crime and we have come to videograph." 
They said, "it is the procedure". 

 
I have not heard of this procedure. 

 
Then why did Shri Rajiv Gandhi meet 
with this fate? Why was his meeting not 
videographed in anticipation  I 
said, Mr. V. P. Singh and the National 
Front leaders had a meeting in 
Hyderabad. 

 
I said, give it to me in writing that it is 
the proper procedure that you can 
videograph. 

MR. CHAIRMAN: Come to revolver. 

 
SHRI S. S. AHLUWALIA: Sir, what 

she is saying is not correct. 
(Interruption) 

 
SHRI S.   S.   AHLUWALIA:   * 
MR. CHAIRMAN: I have not per-

mitted  you,  Mr.  Ahluwalia.  Nothing 

•Not recorded. 

will go on record without my per-
mission, (Interruptions). Nothing is 
going on record. 

SHRIMATI RENUKA CHOWD-
HURY:   Sir, may I complete? 

 
MR. CHAIRMAN: No thing will go 

on record. 

 
MR. CHAIRMAN: No, no. You are to 

tell me about revolver. (Interruptions) . 
Then I cannot stop them. It is very 
simple. There is a rule for everybody. 
You talk about revolver only. 

 
Are you telling us why you took out the 
revolver? 

SHRIMATI RENUKA CHOWD-
HURY: Yes, Sir. I am telling you 
whether I had taken out the revolver or 
not. 
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MR. CHAIRMAN: No, no. You can-
not be permitted to take the House for a 
ride. 

SHRIMATI RENUKA CHOWD-
HURY: I am doing it. 

MR. CHAIRMAN: It is not possible.      
(Interruptions). No, no 

SHRIMATI RENUKA CHOWD-
HURY: What no, no? 

I (have to give my evplanation, Sir.    
(Interruptions) 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): Sir, this is unfair.      
(Interruptions). 

SHRI M. S. GURUPADASWAMY 
(Uttar Pradesh): Sir, you have allowed 
her. Let her complete. (Inter, ruptions). 

SHRIMATI RENUKA CHOW-
DHURY: I should be allowed to 
complete. 

SHRI M. S. GURUPADASWAMY: 
Sir, in fairness to the House, she should 
be allowed to complete. Let the House 
know what happened. (Interruptions) 

MR CHAIRMAN: That will come in 
the Short Duration Discussion. 
(Interruptions). Shri P. Upendra can put 
all this. 

SHRI M. S. GURUPADASWAMY: 
Sir, you have allowed her to make a 
submission.   You have permitted her. 

MR. CHAIRMAN: You are a law 
man, You know explanation of a fact. 
An allegation was made that she took out 
a revolver. Now, she should tell us why 
she took out a "revolver. 

SHRI M. S. GURUPADASWAMY: If 
you do not allow her to make a 
submission, she will be misunderstood. 
Therefore, let her make a submission. 

MR. CHAIRMAN; If she says... 
(.interruptions) That is a very simple 
thing. If she says that revolver is taken 
out because of these reasons, then it is 
justified. But if she says that the revolver 
is not taken out, then where is the 
justication? 

... (Interruptions)... 

It is a very logical and simple thing. If 
she says that she took out the revolver, 
then she has every right to say why she 
took out the revolver. If she says she did 
not take out the revolver, then there is no 
explanation needed. 

... (Interruptions)... 
I will follow the rules, come what may. 
.... (Interruptions) .... The rules are very 
simple. 

SHRIMATI RENUKA CHOW-
DHURY:    Sir, I want to tell you... 

MR. CHAIRMAN: Will you sit down 
and hear me? The question is very 
simple. They alleged that you took out 
the revolver. 

... (Interruptions)... 

DR. G. VIJAYA MOHAN REDDY: 
Sir, you please allow her to speak on this 
thing. 
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SHRI N. E. BALARAM (Kerala): Now, 
this is a question of revolver, Sir. You please 
allow her to speak. 

SHRI M. S. GURUPADASWAMY: Sir, 
you please allow her to make a statement. 

... (Interruptions')... 

MR. CHAIRMAN: The logic is very 
simple... 

SHRI M. S. GURUPADASWAMY: Sir, 
this is a very serious allegation. The 
allegation should not go on record. 

... (Interruptions)... 
MR. CHAIRMAN: I am on my legs. .. 

.(interruptions).. .1 am on my legs. 

SHRI M. S. GURUPADASWAMY: This 
is a very serious allegation, Sir. Please let her 
explain her position. 

MR. CHAIRMAN: Will you all please 
take you seats? I have permitted her... 
(interruptions) Please hear me. ... 
(interruptions)... I am in the Chair. You are 
not in the Chair. ... (interruptions)... You are 
not in the Chair. You are not in the Chair. I 
am in the Chair. ... (interruptions) ...  Please 
sit down. 

 
MR. CHAIRMAN: Please sit down. I have 

permitted a personal explanation. ... 
(interruptions). .1 have permitted  a personal 
explanation...     

 
MR.    CHAIRMAN:    The    personal 

explanation arose out of an allegation 
that she  took out a revolver........................  

 
MR.  CHAIRMAN:   Now it is simple.    

She    said    "no".    The   matter ends.   She 
said "no", the matter ends. ... (Interruptions)...  
The      moment 

she says "no", the matter ends. Now why 
anything else? She said she did 
not..(interruptions) After she said she did not, 
the matter ends. 

 
MR. CHAIRMAN:    If she says she did, then 
she can give an explanation. ... 
(Interruptions)... 

SHRIMATI RENUKA CHOWDHRY: 
Are you forcing me to say that I did it? ... 
(Interruptions).,. Are you forcing me to say 
that I did it? 

 
THE PRIME MINISTER (SHRI 

CHANDRA SHEKHAR): May I make a 
request to you? The hon. lady Member was 
making some reference! about certain 
incidents. In that context, allegations were 
made that she took out a revolver. So she was 
standing on her legs, not for the revolver 
thing but for saying something else ... 
(fitterruptions) ... Mr, Chairman, Sir, nothing 
will be lost if she is allowed to speak for two 
minutes and the hon. Members tolerate her 
for two minutes; otherwise, we are wasting so 
much time. She has every right to plane, her 
point of view ... (Interruptions) ... Mr. 
Chairman, Sir, you please allow her to speak 
for two minutes and I shall request the hon. 
Members to hear her ... 

 
 



 

SHRI PARVATHANENI UNPEND-
RA (Andhra Pradesh): What is he saying 
Sir?   ...   (Interruptions)   ... 

DR. G. VIJAYA MOHAN REDY. 
Sir, what he has said is unparliamentary.  
It should not go on record, Sir. 

SHRI PARVATHANENI UPEND-
RA: Please expunge those words, Sir. 

 
MR. CHAIRMAN: Now, you con ■ 

elude. I have already said that a. thing 
said without my permission will not go 
on record. (Interruptions) 

SHRI VIREN J. SHAH (Maharashtra) 
: You have permitted her to speak.    
(Interruptions) 

SRI S. S. AHLUWALIA: What un-
parliamentary word did I use':' ... 
(Interruptions)   ... 

SHRI PARVATHANENI UPEND-
RA: They were enacting the dramas in 
this House to please their leader. Whom 
do they want to please now?... 
(Interruptions)... 

SHRIMATI RENUKA CHOWDHU-
RY: May I continue Sir? (Interruptions) 
.   • 

MR. CHAIRMAN: Now, you con-
clude. (Interruptions)... 

SHRIMATI RENUKA CHOWDHU-
RY: May I continue Sir? (Interrup-After 
that I asked him, "If you have come as a 
Senior Officer at 2:45 in the morning to 
videograph, where is the guarantee that    
this    private video- 

grapher, where is the guarantee that this 
private videographer'—this is a private 
videographer; I have ab-lished that—"will 
not make copies of the tape and sell them to 
somebody else? This is a serious security 
lapfee. You people are supposed to be pr o-
viding security to Shri N. T. .Racna Rao 
and you are allowing this." 'Ihe D.C.P. got 
angry because I pointed out this to him. He 
said, "Yes, we cannot give you any 
guarantee that this will not be video-copied 
and sold to others." I just said, ' The which 
problem of our sitting on the roadside was 
arisen because you failed as a police force." 
After thai, Sir, the next day they came and 
illegally took the video and went. On the 
first night when they came to arrest Shri N. 
T. Rama Rao, they came with a force of 
almost a thousand police personnel and 
they came at 2.45 again on that 
night,

Si

r 
they entered the camp. We said, "Who 
are you? Please identify yourselves." 
...Then three women constables and five 
men constables lifted me which quite a 
job, and they carried me off and then 
they knocked me down on the floor and 
they were going to trample on me. Then 
my volunteers said, "What is this? She is 
a Member of Parliament. How can you 
treat her like this?" Then this fellow said, 
"We will break every bone of hers." 
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sination, particularly the security lapses which 
led to the assassination, and also the 
horrendous acts of violence, arson and looting 
indulged in by these fake followers of 
Mahatma Gandhi in various parts of the coun-
try taking the excuse of Rajivji's death. Today, 
the Chairman has been kind enough to give 
permission to discuss both these aspects. I 
would like to take the first one to start with— 
the security lapse which led to the as-
sassination of Shri Rajiv Gandhi: I charge this 
Government with criminal negligence in 
providing security to Shri Rajiv Gandhi 
because the Tamil Nadu administration is now 
directly under the control of the Centre and 
there were enough indications that something 
dangerous would happen during Shri Rajiv 
Gandhi's visit to Tamil Nadu. Now, the 
assassination has taken place and in any other 

civilised .country,, any Government 
under similar circumstances would have owned 
moral responsibility for such a lapse and 
Would have quit. But, I do not expect Shri 
Chandra Shekhar to do that. Madam, I am also 
surprised that the Central Bureau of 
Investigation, the Director of Central Bureau of 
Investigation, Mr. Vijay Karan expressed 
satisfaction over the security arrangements, 
even before the inquiry has been completed. I 
quote from the "Hindustan Times" dated May 
25, 1991. "The Director of Central Bureau of 
Investigation, Mr. Vijay Karan has expressed 
satisfaction over the security arrangements 

made by the police for the campaign 
meeting of the former Prime Minister, 
Shri Rajiv Gandhi, who was killed in a 

blast at Sriperumbudur on Tuesday night." It is 
highly objectionable that the CBI Director 
should have gone on record giving a clean chit 
to the police and other authorities in the matter 
even before the inquiry has been completed. 

Madam, I further said that there was enough 
indication of the impending danger to Shri 
Rajiv Gandhi. I quote from the "Hindu" dated 
May 28. "The TNCC President Shri K. 
Ramamurthy, who was upset over the visit as 
he 

[Shri Parvathaneni Upendra] 

that we took extreme care - 
insecurity to Rajiv Gandhi. 

[The    Deputy    Chairman in    the 
Chair] 

..SHORT DURATION DISCUS-
SION—FAILURE; OF 

GOVERNMENT TO PROVIDE 
ADEQUATE SECURITY TO SHRI 

RAJIV GANDHI AND TO 
PREVENT THE LARGE SCALE 

VIOLENCE IN VARIOUS PARTS 
OF THE COUNTRY FOLLOWING 

His ASSASSINATION 

SHRI PARVATHANENI UPENDRA 
(Andhra Pradesh): Madam, while paying 
glowing tributes to the memory of late 
Shri Rajiv Gandhi yesterday, who was 
killed in a very dastardly manner at 
Sriperumbudur on May, 21 we 
deliberately refrained from referring to 
th th t f th


